IN THE CENTRAL ADMINISTRATIVE TRIBUHAL : HYDERABAQ BENCH
AT HYUERABAD

0A 780/582, Dt, of Order:23-=10-82.

N.\V.Frasad
«..Applicant
Vg,

1. Telecom Uistrict Manager,
Rajahmundry, cast Bodavari District.

2. Department of Tetecommunications
rep, by Chief Ceneral Manager,
Telecom, A.i7., Hyderabsd-500 001.

.+ Respondents

Counsel for the Applicant : Shri M.Surender Rao

Counsel for the ftespondents : Shri N.R.Deuraj,:Sr.CGSC

CORAM
THE ..ON'BLE SHRI A.B.GORTHI : MEMBER (A)
THZ HON'BLE SHRI T.CHANJRASIKHAR REJODY @ MZMMBER (3)

(Grder of the Division 3ench passed by Hon'ble
5ri T.CHandrasskhar Reddy, fember (J) ).

This is an application filed under section 19 of the
A.T.Act, 1985, to direct the 3espondents to provide appoint-

-

ment on compassionate grounds 'and pass such other order/

orders as may deem fit and proper in the circumstances of the
Case.
2o - This Original Application is listed today for admisJ.

sion hearing., Sri {1.Surender Rao, counsel for the applicanﬂ
and Sri N.R.Devraj, counsel for the Respondents are present,

During the course of admissivn hearing, Sri N.R.Uevraj pro-

duced a lstter dt, 19-9-92 addressed by the Telscom Jistrigt

Manager, cast Godavari, Rajahmundry, toc the Chief General

I i '(‘\‘K-f cc-o-2¢




T

Manager, Telecommunications, Hydérabad, wharein it was

stated as follows :-

— - — — - - - -

"Necessary action to appoint
:the candidate will be taken
soon after the receipt aof the
Sducation/Caste enquiry reports
for which the Educational/
Revenue authorities have al-
ready been addressed and re-

minded."

In another letter dt.14-10-91, addressed by the Chief
General anager, Telecom, Hyderabad toc the Telecam Jistrict

fanager, fajamundry, it was stated as follows :-

"Action has to be taken for his
appointment as Group 'D' in Rajahe’
mundry Division after observing
the usual formalities such as |
verification of originals,: etiarac~,

ter and anticidents.”

58 in view of this position, we are saiisfied that the Res-
pongents are keen to provide appofntment to the ahplicant in
Oroup D' post an compassionate grounds. So iﬁuiéu of this

position we are of the openion that there is no need to give
o« —_— : 4
any Jurter dirsctions to the Fespondents to appoint the
Y wpﬁ(“wd’e 3’\ Q"\“"‘\J-ﬁ
applicent as prayed for by him.*® Hance this Original Applica-
" “gad VA txt\‘mv\w—fj'a A e ane @ —
' tion is liable tg be dismisseqh@ut|ue make it clear that in
% | .uith :
' case the applicant is not provided/appointment on compassionate

grounds before hig age beccmes barred that the Respondents

shall relax his age and provide an appointment. The fes-
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poncants shall provide appointment to the applicant within 1
three months from the date of communication of this order.

Accordingly the U.A. is disposed-of with no crder as to b

COStSo :
gr/QJS’ T .C jl&#,gﬂ,\.>¢\4w~—
(n B.GOMTHI) (T.CHARDRASEKHAR REDDY) )
Member (A) Member (J)
Cated: 23rd October, 1992,
Cictated in Open Court
avl/
Copy to -

1, Telecom District Manager, Rajahmundry, East Godavari District.

2. Chief_éenefiikﬁgnager)t%epartment of Telpcommunicatlons, aidee

, A,p., Hyderabad.
3 One copy to Sri. M. Surender Rao, advocate,17- 119, Kamlanagar,
Dilsukhnagar, Hyd.

4, One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

|
5. One spare CopY. i
\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNA
' HYDERABAD BENCH : HYDERABAD

-~

THE HON'BLE MR /7% CooP A'm

AND

A
THE HON'BLE MR,R.BADASUBRAMANIAN:M(A) |

M('J.UDI__.)
. .
D i T
7

THE HON'BLE MR.C.J.ROY : MEMBER(JUDL)

THE HON'BLE MR.T .CHANDRASEKHAR REDDY: T

.re/
Dated:s g?g_) ~1992
QRBER7 JUDGMENT 3
Rudheros Csarg—r MvBrsNe "

‘ in- : ‘ .
O .A- NO‘ 7 %6? c!’ Lq___ : »
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Admitted and interim diredtions

issued. ) : /

Allowed

Dismissedl

Dismissed as withdrawn

Dismissed for default s .
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